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THE HON'BLE SHRI R.RANGARAJAN

IN THE CENTRAL"ADMINISTRATIVE TRIBUNAL
AT HYDER ABAD

(@

HYOERABAD BENCH

ORIGINAL_APPLICATIGN NO.527/94

DATE _OF ORDER__:

_19=02-1997,

Petwesn :=

1s VeSrinivasas Rad

2. G.Vema Reddy

3. Syed Shah Quadri
4, P.G.P.Anjansyulu
5. P.V.V.5eshikumar
6. M.Brahma Raddy

And
1. General Manager,
Telecommunications,

Oept, of Telecommunications,
Vi jayswada.,

2. The Divisional Enginasr,
E 108 (External),
Telecommunication Dapnrtmant,
Vi jeyswsda.

3. The Asst,.Enginaer,
E 108 (Extlrnal),
Tlecommunication Dapt.,
Vi jayaweda.
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CORAM: ,

THE HON'BLE SHRI B.S:JA1 PARAME SHWAR

L3
-

se Applicants

+o Respondents

Shri P.Sri Raghu Ram

Shri V.Rajeshwar Reso,; CGSC

MEMBER (A)

MEMBER (J)

(Order pii_Hun'blo Shri R.Rangsra jan, Membsr (A} ).
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(Order per Hon'ble Shri R.Rangarajan, Member (A) ).
L1 ] (-- . - .-
Bewnd ~
Nons for the applicant,/ Shri V.Rajeehwar Rao, standing counsel

for the respondents, As this OA uas instituted in the ysar 1594, uwe
are disposing of the OA despite the fact that the applicants counssl
o | ke

is not pras-n} under ssctien 15(1) of CAT (Procssdurs)Rules, 1987,

(P :
wers appeinted as NMRs. The mriod of their working as NMR is given

in Pera=6(1) of the O.A. Ths details of their working as NMRs has

.bean snclosed a3 Annexures to the OA.

X This 0A is filed praying for a'direction to ths respondant s
' ' as
to regularise their services in ths raspondants'dapartment/and when

vacancies ariss without fﬁil.

4, No reply has been filed in this OA though ths OA was filed

H

on 15-11-94, The ressons for not Piling the reply are not knouwn,
Even the lsarnad counssl for the respondsnts submits that the para-

wise comments are yst to come from thc«? raspondent s organisatien,

Se An interim order was passed in this OA dt.19-4-94 as follous :i-

*1f juniors of the applicents are continuing and ifr
‘there is work, the applicants are to be continued®.

6. In view of the Pact that no reply is filed, we are of the

opsnion that ths interim omdar,ﬁéﬁ»already ?assld should be conti-
: Jo

nued., If they ars retrsnched already, they should be considered

for sngagement as NMR /Casual Labour in preference to the freshers
. _ %ﬂ° o
from the open market if any casual labourers are to bs
’ "

engaged in futurse. The above direction is in nrdlr as the
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applicants/gained soms sxperisnce of work in ths depertment .

7.  Originel Applicatien ia orderead accurdingiy. Ne order as

to cok,t.zémw M

(8.5,3A1 PARAI’IESHUAR) (@.RANGA&AMN)
Member (J) Ncmbcr (a) /rﬂﬁgr
kj)ﬁ%ﬂ ﬂm;&}j#";
Dsted: 19th Februery, 1337, W sher(3)

Dictated in Opan Court,

avl/
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